BEFORE THE CENTRAL ADYINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE SEVENTEENTH DAY OF MAKCH, 1987
Present : Hen'ble Shri Ch.,Ramakrishna Rae Memberx ()

Hmn‘bﬁe Shri P.Srinivasan Member(A )

APPLICATION 140.1833/86(F).

A.layaram,

Chief Catering Inspecter,

Karnataka t£xpress,

Seuthern Railway, \

Bangalere. cee APPL ICANT

( shri #.Narayanaswamy «es Advecate )
VS

1. The General Managuq,
Seuthern Railuway,
park Tewn, Madras.

2. Tha Chisf Cemmsrcial
Supsrintendent,
Sguthern Railway,

\
Park Tewn, Madras.

3, The Divisienal Railway Manager,
Seuthern Rajiluway,
Bangalers Oivisien,

Bangalere RESPONDENTS

( shri M.Sresrangaizh ess Advecate )

This applicetien has come up befere the ceurt teday.

Hen'ble Shri Ch.Ramakrishna Rae, Mamber(J) mada the fellewing :
ODRDER

The griauancuiaf the applicant in this Applicatien is
against the erder dated 10.10.,1985 at Annexure=C, by which the
Divieienal Cemmercial Superintendent, Seuthern Railway, Bangalere,
(0CS), directed racevery ef a sum ef #s.21,091/- frem the applicant

\
in menthly instalments.

2. The applicant is werking as Chief Catering Inspasctor in

the Seuthern Railway at Bangalere; and the aferssaid amount was



-

-:2|-

determined as the valus ef certain shertagas which were discevared
|

when the applicant handed ever chargs en 17.11.1981 ef the poest af

manager, Catering Sectien eof the Bangalere Divisien.

3. After the maltsr was heard fer some time, Shri M.Sri-
rangaiah, learned Ceunsel fer the respendents, infermed us that
the R ilway Administratisn had censidered the matter afresh and
had revised the ameunt dua frem t he applicant en accsunt ef thes

shertages te a sum eof fs.1156.38p. instead eof 35,21,091/~ as men=

tiened in Annexure-C, and that the applicant had agrzed te the
same being recevered frem him. Shri M.Narayanaswamy, learned

Ceunsel for the applicant, cenfirms this.

4, Shri ﬂ.NarayaPaswamy, inferms us that thes receveries
had alresady been made frem the applicant in respect ef the erigimsal
determinatien ef %.21,091/— and that the tetal ameunt ef such recevery

:xceeds the amount new determined by the Railway Administratien. He,
R
therefere plsaded that the respendents may be diracted te refund the

excess ameunt se raCavareh frem the applicant.

5. Having hsard beth the Ceunsel, we dismiss this appli-
catien as having bzceme starflunus and direct the respendents te

refund te the applicant any amount already rscovered frem him in

excess of the ameunt finaily determined as due frem him im,,Hs.1156.38.

Be Parties te bear their ewn cests.
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